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. 2 THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, '
' NEW DELHI
0.A. NO. 202/2023

....Applicant -

Versus

...... Respondents

ESPONSE/REPLY ON BEHALF OF THE RESPONDENT /-
UNICIPAL CORPORATION OF DELHL. .

-

it of Dr. Deepak Mittal S/o Sh. 1 D Mittal, Aged about 55 years,
put; Health Officer, South Zone, Municipal Corporation of Delhi, on -
of the MCD.

" .'-._,..‘ = - ;
1 the above named deponent do hereby solemnly affirm and declare
L[ as 4 -



g the health of the indoor as well as OPD patiehf,s- and
and other staff of AIIMS. It is stated that large number of
ers, shopkeepers and vehicles are causing pollution and
ucting emergency movement of ambulances. Pavements are
ed by residence or commercial activities. There is no adequate. -
belt necessary to absorb dust and Carbon D}oxide genera:ted.
view to keep air quality within prescribed limits, méasures to -
cally handle garbage and bio-medical waste are not adequately

Hon’ble Tribunal vide its order dated 17.03.2023 directed to .
swering respondent / MCD to file the reply to the averments
cation by the applicant. 1
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in this respect, it is respectfully submitted that th;: area in ques.tioh

t comes in the jurisdiction of the answering respondent/ MCD.
. M Corporation of Delhi has no role to play in this _L
om the complaint. It is further submitted that the -
I 1i comes under the jurisdiction of New

-
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E ‘Verlﬁed at Delhi on this ___ day of May 2023, that the contents
. above affidavit are true and correct to my knowledge derived -
e official records maintained by the MCD and I believe the

-

I

hh true and correct,
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PUJA KALRA
Standing Counsel MCD
Chamber No. 430, Block-I; _
Delhi High Court, New Dethi. .
Mob. 9312839323



